FORM A
PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF A F ENTERPRISES LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor A F ENTERPRISES LIMITED
2. | Date of incorporation of corporate debtor | 18/08/1983
3. | Authority under which corporate debtor | Companies Act, 1956 with Registrar of
is incorporated / registered Companies, Delhi
4. | Corporate Identity No. / Limited | L18100DL1983PLC016354
Liability Identification No. of corporate
debtor
5. | Address of the registered office and
principal office (if any) of corporate | Registered Address: 15/18 Basement B
debtor Portion, West Patel Nagar, Central Delhi, New
Delhi, Delhi, India, 110008
Business Address: Plot No. 8, Sector-5 Main
Mathura Road, Ballabgarh, Faridabad,
Haryana, India, 121006
6. | Insolvency commencement date in | 25" April 2025
respect of corporate debtor (Order received on 30" April 2025)
7. | Estimated date of closure of insolvency | 22" October 2025
resolution process
8. | Name and registration number of the | Sumit Sharma
insolvency professional acting as interim | Regd No.: IBBI/IPA-001/1P-P02323/2020-
resolution professional 2021/13513
9. | Address and e-mail of the interim | C-3/69 A, Keshav Puram, North West, Delhi-
resolution professional, as registered | 110035
with the Board Email: mail@sumitsharma.in
10. | Address and e-mail to be used for | A-17, 2nd Floor, Pushpanjali Enclave,
correspondence  with  the interim | Pitampura, Delhi 110034
resolution professional Email: cirp.afenterprises@gmail.com
11. | Last date for submission of claims 14" May 2025
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (@) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives

are available at:

Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the A F ENTERPRISES




LIMITED on 25th April 2025 (Order received by Insolvency Resolution Professional on 30th
April 2025).

The creditors of A F ENTERPRISES, are hereby called upon to submit their claims with proof
on or before 14" May 2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [Not Applicable] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

—

"Sumit Sharma
Insolvency Resolution Professional
IBBI/IPA-001/1P-P02323/2020-2021/13513
Date : 01/05/2025
Place: Delhi
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% 5 FFers BFTRR crEIRecT Shakarpur Branch: U-200, Vikas Marg, Shakarpur, Delhi-110092, India,
=4 Bank of Baroda Phone- 011-22540338, 22541491 E-Mail: shakar@bankofbaroda.com

Notices to Lockers Holders-Bank of Baroda Defaulters in Payment of Rent of Lockers
| This is for the information of our vaiued patrons, who have taken lockers on rent at Bank of Baroda, Shakarpur Branch and have committed breach of agreament. The notices
| sent as parthe RBI/Banks guidelines to tha locker holdars at their recorded addresses have bean retumed undalivared or not responded. Efforts to confact the lockaer holdars in
| person at their recorded addressas have also gone in vain and their prasent where abouts could nat be ascertained
| Thus, having no alternative, this notice is being served {o all the persons named betow for contacting Bank of Baroda, Shakarpur Branch fo clear the dues of the Bank within a
peniod of 90 days from the publicafion of this notice, faifing which the bank proceed to break open the locker at their cost, risk and responsibiity and the Bank will exercise its
| right of hen over the articles for recovery of outstanding rent, costs and other charges, qua this axercise.

1

l:.-.. -l

g 0ld New Due Break Open  Overdue Amount as on
No | Locker| oo ue Customer Nama Customer Address Diate Matice 18.01.2025 plus fulure
| Mao. | Sent on | interest, cost and expenses
1 | 480 |1652AX0372 | Rinka Jain & Suni Jain D 55A, Shakarpur, East Dethi - 110092 07-08-2020 | 16-08-2024 13024
. | Bal Kishan Paliwal & B-118 Nirman Vikar, Vikas Marg. Shakarpur AL AL .
| 2| 423 | 1652A%031T | MNearu Paliwal Dialhi - 110092 and RI2B0 Sector 21, Moida, UP St et e
3| 233 [1652AX0138 | .ﬂ.shnk Humar E E'E'.rander Sahgal a-EE E-undar Blncln: Ehahar,r.mr Dalhl 11|:II:IEIE | 12-08-2020 | 16-08-2024 14160
|4 | 520 | 1652A%0412 | Renu fr Bishan Kumar 17"&‘3 DI:I-"I. Fla15 .||1I|I'I‘II| Eﬂl-:ml Ea51 I:'E|hl - 11|.'I'3‘i15 | OF- DE-—ECHEI. 16- [IEI 2024 | 1B402

| F'I-E'-B'SF' rmeihatl:lanh shall I:le dcharged of its obiigalions and shal nu:ut be labée forany cost, loss or liability mourmed by the Gust-::-:nerlml:lu:in{r far.any damuge anr.l-nr Iuss. -:-Tv-:untenl:a of
| Lockerkinthe event the Locker is broken open and ils contents deatt within keeping wilh the provisions of the LockerAgreement. Branch Manager

_ gj das ity asiar NOIDA COMPLEX BRANCH
TS BN O S . Phone: 0120 2511802, 2510008, 2511323, E-Mail - vjnoid@bankofbaroda.co.in

Notices to Lockers Holders-Bank of Baroda Defaulters in Payment of Rent of Lockers
This is for the information of cur valued patrons, who have taken bockers on rent at Bank of Baroda, Noida Complex Branch and have committed breach of agreement,
The natices sent as per the RBIBanks' guidelinas ta the locker holders at thesr recorded addresses have been refurmed undelnvered or not responded. Efforts to contact
the locker halders in person at their recorded addresses have also gone in vain and their present where abouts could not be ascertained.
Thus, hawving no altlemative, this nobce is being served to all the persons namead below for contacting Bank of Baroda, Noida Complex Branch 1o dearthe dues of the

Bank within a panod of 30 days from the publication of this notice, failing which the bank proceed io break open the locker at their cost, risk and responsibality and the Bank
will exercisa is right of fien aver the aricles for recovery of outsianding rent, costs and other changes, qua this exercise,

Oid Final
5. New Due y Overdue Amount as
No | Locker {oeker No. Customer Name Customer Address Date Notice 24.04.2025 {In INR)
L S —— ————————— ___Senton S
Lt | 23 TOD3AXD00E 5 D BATRA & MRS EMTQE'H | 183, 3EC 28, ND!D-‘!'- | 03-08-2021 10.10-2024 13688
2| 498 T003AX0210 | Niga Verma B 32 sec 14 NOIDA 03-07-2021 10.10:2024 13924
3| 496 | TOD3AX020E | AJAY VERMA | B 32 SEC 14 NOIDA | 03-07-2021 10.10.2024 13024

Please note that bank shall be discharged of s obligations and shall not be lfable for any cost, loss orliabéity incurred by the Customer (including for any damage andior loss of
confents of Locker) in the event the Locker is broken open and its contents dealt within keeping with the provisions of the Locker Agreement. Branch Manager

Circle Office : Raj Tower, Shivaji Nagar, Delhi Road,

q PUNJAB NATIONAL BAN Saharanpur - 247001
SYMBOLIC POSSESSSION NOTICE

Whereas, the undersigned being the authorized officer of the PUNJAB NATIONAL BANK, Saharanpur under the securitization and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 and in exercise of powers conferred under section 13(12) read with Rule 03 of the security Interest (Enforcement) Rules, 2002 issued a
demand notice on the mentioned against each account calling upon the respective borrower/s to repay the amount mentioned against each accountwithin 60 days from the date of
notice / date of receipt of the said notice. The borrowers & Guarantors having failed to repay the amount, notice is hereby given to the borrowers/ Guarantors and the public if
generalthatthe undersigned has taken symbolic possession of the property described here in below in exercise of powers conferred on him/herunder sub- section 4 of section 13 of
Act read with Rule 8 of the security interestenforcementrules 2002. The borrower's/ Guarantor's/ Mortgagor's attention is invited to provisions of sub-section (4) of section 13 of the
actin respect of time available to redeem the secured assets. The borrower in particular and publicin general is hereby cautioned not to deal with the property/ies and any dealing
with the property lies will be subjectto charge of PUNJAB NATIONAL BANK, Saharanpurforan amount, interestand chargesthereon.

Branch: Civil Lines, Saharanpur

S Description of the Property Amount Date of Date of
Ne Name of the Account mortgaged and the Borrower Outstanding as demand Symbolic
0. on demand . Posession
(Owner of the Property) notice Notice notice affixed
1. Sh. Haseen Ahmed S/o Sh. Haji Yaseen R/o| One residential plot Pvt No.53 measuring area 200 Rs. 17,50,689.12/- 27.01.2025 30.04.2025
Near Noor Masjid, Sangam Vihar Colony, Khata | Sq.Yards or 167.22 Sq.Mtr having dimension in East| Seventeen Lakh Fifty o o
Kheri, Distt. Saharanpur- 247001 & Smt| 30 feet, West 30 feet, North 60 feet and South 60 feet| Thousand Six Hundred
Gulsana W/o Sh. Haji Yaseen R/o Near Noor| related to Khasra No.1792 & 1793/1M with all rights [ Eighty-Nine and Twelve
Masjid, Sangam Vihar Colony, Khata Kheri, | related to it situated at Dara Kot Tala androon Z.A.P.T.| Paisa only + Interest +
Distt. Saharanpur- 247001 & (GUARANTOR)| & Distt Saharanpur dar abadi Sangam Vihar Colony, Bank Expenses.
Sh. Kadeer S/o Sh. Yaseen R/o Gali No.5,| Saharanpur. Bounded as under: East: Rasta 18 feet
Sangam Vihar Colony, Khata Kheri, Distt.|wide, West: House owned by Afjal, North: House
Saharanpur-247001 owned by Riyasat Ali, South: House owned by
Branch: PNB, Civil lines, Saharanpur Tehseen
2 |Sh. Mohd. Ikram S/o Sh. Mehandi Hasan R/o| One residential plot pertaining no. C-01 measuring Rs. 38,32,844.33/- 06.02.2025 30.04.2025
Choudhary Vihar Behat Road, C-1 Dar Abadi|area 300 Sq. Yards or 250.83 Sq. Mtr having Thirty-Eight Lakh T o
Krishna Enclave Colony, Distt. Saharanpur-| dimension in East 30 feet, west 30 feet, North 90 feet&|  Thirty-Two Thousand
247001 & Smt. Imrana Khatoon W/o Sh. Mohd | South 90 feet of Khasra No. 217/3M & 217/2M with all|  Eight Hundred Fouty-
lkram R/o Choudhary Vihar Behat Road, C-1|rights related to it situated at Dara Milkana Bairoon| Four and Thirty-Three
Dar Abadi Krishna Enclave Colony, Distt.| PT. & Distt-Saharanpur dar abdai Krishna Enclave| Paisa only + Interest +
Saharanpur- 247001 & (GUARANTOR) Sh.|Chakrota Road, Saharanpur. Bounded as under: Bank Expenses.
Husne Mubarak S/o Sh. Jamshaid R/o Vill.| East: Plot No. C-24, West: Govt. Road, Behat Road,
Dabkora, Tehsil & Post Behat, Distt.|North: Plot No. C-02 of Vendor, South: Property
Saharanpur-247001 owned by Krishna Associates
Branch: PNB, Civil lines, Saharanpur

Dated : 01.05.2025 Place : Saharanpur

Chief Manager!/ Authorised Officer

RAGHAV Registered Office: Office No. 36, 4th Floor, Alankar Plaza
PRODUCTIVITY A-10, Central Spine, Vidhyadhar Nagar, Jaipur, Rajasthan - 302023
EHHAHEEHS LTD CIN: L2710RJ2009PLCO30511 | +91 141 2235760-61

Formerly - Raghav Ramming Mass L E: rammingmass@gmail.com | W: www.rammingmass.com

Statement of Audited Financial Results (Standalone & Consolidated)
for the quarter/year ended March 31, 2025

The Board of Directors of the Company, at the meeting held on April 30, 2025, approved the
Audited financial results (Standalone & Consolidated) of the Company for quarter/year ended
March 31, 2025 ('Financial Results")

The Financial Results along with Independent Auditor's Report, have been posted on the
Company's website at https://www.rammingmass.com/pdf/financial-results-march-2025.pdf
and can be accessed by scanning the QR Code

By Order of the Board
For Raghav Productivity Enhancers Limited

Sd/-

Rajesh Kabra

Date: 30th April, 2025 (Managing Director)
Place: Jaipur DIN: 00935200

POSSESSION NOTICE

Undor Section 13 (2) [Under Rule B{1) of

Regional Office-

dorel 4o Canara Bank <A

r Tl Byl cair

(AT RS CE G ET ELET: B security Interest (Enforcement) Rules, 2002

Whereas

The undersigned being the Authorised officer of the CANARA BANEK, under Securtisation and Reconstruction of Financial Assets and
Enforcament of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of powers conferred under section 13(12) read with Rule-3 of the
Securily Interest (Enforcemeant) Rules, 2002 issuad demand notice on the date mentionad against account and stated herain calling upon them o
rapay tha amount within 60 days fram the date of receipt of said notica.

The borrower having failed to repay the amount, notica i= haraby given to the bormower! guarantor and the public in genaral that the undersigned
has taken poszession of the property described herein below in exercise of powers conferred on himfher under section 13(4)of the said Act read with
rule 5& 9 of the Security Interest (Enforcement) Rules, 2002, The bormower/'gurantor in particular and the public in general are hereby cautioned not
todeal| with the properiy and any dealings with the property will be subject to the charge of the CANARA BANK. for the amounis and interest therson
The borrowers attentions is invited to provisions of sub-section (8) of section 13 of the act, in respect of time available to redeem the secured asset,
L'IIF1¢|I5 nfpmuer‘re‘i wiwre E}G':S-E'S‘bl'!}ﬂ had been taken 5 as I'nlluwa

FORM NO. 5
DEBTS RECOVERY TRIBUNAL
001, Univerzity Road, Mear Hanuman Setu Mandir, Lucknow-226007
{Area of Jurisdiction- Part of Uttar Pradesh)

SUMMONS FOR FILING REPLY & APPEARANCE BY PUBLICATION
0.A. No. 13 of 2025 Date 26-03-2025
Summons to defendant under section 19(4) of the Recovery of Debts
and Banks and Financial Institutional Act, 1993 read with Rules 12 &
13 of the Debts Recovery Tribunal (Procedure, Rules 1993)

0.A. No. 13/2025

UNION BANK OF INDIA .........Applicant
VERSUS
’ ADD AUTOMATION & ANOTHER ........Defendants
nr
DEFENDANT:

1. Wz Add Automation, Znd Flocr, Plol No.74, BRI Esfate, Mohan MNagar, Destrict
Ghagiabad (UP) 201007 through s sole proprietor Ms. Archana Devi

2. Ms. Archana Devi (adult) daughter of Sri Lallu Ram, Ri'o 26-C/3, B Sactor, Barkhada,
Huzur, BHEL, District Madhya Pradesh -462022.

I the above notad application, you ara required to file regty in Paper Book Form in Two
Selz along with docemends and affidavits (if any), personaly or through your duly
authonzed agent or legal practitionsr in this Trbunal, after sanving copy of the same on the
applicant or his counsed/duly authorized agent after publication of the summons, and
theraafter to appear before the Tnbunal on 07.07.2025 at 10:30A.M. failing which the
Applicant shadl be heard and decided m your absence Registrar

Debts Recovery Tribunal, Lucknow

RAI BAHADUR NARAIN SINGH SUGAR MILLS LTD.
CIN:U74898DL1932PLCO0D298

Regd. Office : 2, Kasturba Gandhi Marg, New Delhi-110001
Head Office : B- 40, Second Floor, B- Block, Connaught Place, New Delhi-110001

Tel. :011-41513656, 58 E-mail : rbns@rbnssugar.in

MOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES

General Public are heraby mformed that the original Share Certificates of the Company,
details of which are given hereunder have Been reported fost or misplaced and that
pursuant to requests received from concerned shareholder(legal heirs, the company
intends to izsue duplicata share certificatos inliew of the said original Shares Certificates:

SL. FAVOURING  FOLID NO.OF CERTIFICATE NOS. DISTINCTIVE . NOS.
ND. NO. SHARES FROM TO FROM TO
1 Charangit Singh C-2 13034 57398-67403 13041505-13054533
2. Harjap Jit Singh

Sekhon H3 12414 E§7212.57519 152973082.15300805
3. Hanit Singh H5 13065  57534-57538 1549111315504 167

Any person having objections to the issue of Duplicate Share Certificates as mentioned

heremahave may submit the same in writing with the Company at its Registered Office |

Head Dffice within 15 days from the date of publication of this Motice. Public are hereby
cautioned against dealing in the above mentioned Share Certificates.

For & on behalf of the Board of Directors

Rai Bahadur Narain Singh Sugar Mills lstdflI

DATE - 02.05.202% Nidhi Arora

PLACE : NEW DELHI Company Secretary

SR G SECURITIES FINANCE LIMITED
322, 5 M. Lodha Complex, Mear Shastri Circle, Udaipur [Rajasthan)-313001
Phone NO: 0294-24126089, EMAIL : srgsecur ties@gmail .com
Wabsite: wwwi.srglin.com, CIN: LE7120RJ1995PLC00DSE31

INFORMATION REGARDING EXTRAORDINARY GENERAL MEETING
Notice is hereby given that Extraordinary General Meeting of the members of the Company
will b beld on Monday, May 26, 2025 at 12:15 BM. at 322, 5 M Lodha Complex, Mear
shastri Circle, Udaipur-313007(Rajasthan) to transact the Business as set out in tha notice
of EGM which has heen dispatched to all the sharehalders of the Company.

The Company is pleased to offer remate a-voting facility throwgh National Securities
Depository Limited (NSDL) to all the sharehalders of the Company in respact of all the items
i be tranzacted at the said EGM.

The Notice of EGM along with mstructions for e-voting are avadable on the follawang
websiles, Compamy's website: www.srgfincom; BSE Limited: wawibseindia.com; and
MNE0L: werw.evoling. nsdl.com.

The detals pursuant to the provisions of the Companies Act, 2013 and the nuies ane given hereunder;

® A person whose name is recorded in the Register of Mambers] beneficial awmers on Friday

Bprik 25, 2025 (cul-off date) shall be entitled to vote through remote a-voting of throwgh

Ballot Paper at the EGM
® Date of complation of dispatch of Notices;: 01-05-2025
& Date and fime of commencemant of remate a-voling: 23-05-2025 at 3:00 am.

@ Date and time of end remote of e-voting and the g-voting shall not be aowed beyond 25

05-2025 at 05:00 pm,
® Any person wha acquires sharas of the Company and bacomes member after the dispatch

of tha Notice of EGM and holds share an cut-off date, may obtain the User 1D and

password for e-voting by sending & reguest at evoting@nsdl.co.in ar
sgsecuritiesiigmadl com,
® Thoza shareholders, wha do not opt 1o cast their vole through remote e-voling, may cast
their vote through Baliot paper at the venue of the EGM. Shareholders who have casted
their vate by remate e-vating prior to the EGM, may attend the EGM, however they are not
entithed to vote againm the EGM.
In caze of any queries, youmay refer to-the Frequently Asked Duestions (FADS] for Members
and remote e-voting wser manual for members available at the downloads section of the
wehsite www.avoting.nsdl.comar can call on toll free no: 1800-222-380 or Contact NSOL
al 0222499454 or e-mail evoling@nsdl.co.in. For any queries/grievances, in relation fo -
yoting, Members may contact Ms. Priva Chaplot, Company Secretary Tel: 02842412600
and email srgsecerities@gmail.com at 322, 5. M. Lodha Complex, Near Shastn Circle;
Udaipur Rajasthan-313001.
Mr Shivhari Jalan, PCS has been appointed a5 Scrutinizer to scrutinize the e-voling process
in faar and fransparent mannar,
Members who have nat registared thair e-mail addrass, so far, are requested to ragistar their
g-mail address with their Depository Participani) RTA.

Date: 01 05,2025 For & R G Securities Finance Limited

Place: Udaipur S

DEMAND NOTICE UNDER SECTION 1342) OF THE SARFAES| ACT.2002

REGISTERED OFFICE: RADHIKA.ZND FLOOR. LAW GARDEN ROAD, NAVRANGPURA,
AHEMDABAD GUJREAT PIN CODE: 350005 BRANCH OFFICE: HDB Financlal Services
Limited, Khasra ModT, Behind Ox Ford School, Vikaspuri Delhi 110018

Yol the bedow manboned borrower, co-borrowers and guaranions have availed lognig) financial
facilityfles) from HOB Financial Servces Limited by mordgaging your immovable properies
(secunlies) and defaultad in repayment of the game. Conseguant k3 yvour defaults vour laan was
tlassibad as non-performing assal. Subssquendly, tha Company has ssued demard nofice undar
Saction 13421 of The Securization And Reconstniction of Financial Assel and Enforcament ¢
Security Interest Act, 2002 [the Act), the comtents of which ane being published harewiih as per
section 1312} of the act read with Rule 30 1) of The Secunty Interest {Enforcement) Rules, 2002 a5
and by way of alternate sarvice upon you. Details:of the borrowers, co-borrowers, kean-accound
ri, kean amaund, ..ernan.. nodice urh“ier sechion 13(2) daks, amount daimed in the nobice, NPA

‘H Hu-me .ﬁ.nd Addresi Of The Eunmr.'f.'.u -Borrowerfguarantor; 2) Loan Account
MWumber; 3] Loan Amount; 4) Date Of Demand Notice; 5] Claimed AmountIn Inr;
4) Details Of Securlties; T) Date O Possession

Mame Of The Borrower & Co-Borrowers:Convercis India Unit MNo.o-44. Secior-7,
Moida Gautam Buddha Nagar Moida Moida-201301 Uiar Pradesh And Also Builtup Firsd
Floor, Without Roof Righis Prop. Bearing Mo h-17139, Budhela Besidential Scheme,
Vikas Puri Delhi-110018 Radhia Shamma 111, Block-1 Malviva Nagar Mew Delhi, South
Delhi Delhi-110017F Delhi Mamia Mongia 111, Block-1 Malviya Nagar New Defni, South
Delhi Dethi-110017 Defhi Karan Mongia 11, Block-1 Malviva Nagar New Delhi, South
Dalhi Dwedhi=-110047 Delhi Loan Account Mo, : 42259356 Loan Amount: R S000000/-
{Rupees Fifty Lakhs Only) by the loan account number 42288556 Demand Notice Date:
£9.04.2025, Amount Claimed : Rs. 5,222,017, 33/- (Rupees Fifty Two Lakhs Twenty Two
Thousand Seventeen and Paise Thity Three Only) as of 29.04.2025 and fulure
confractual imlerest Gl actual realization together with Incidental expensas, cost and
charges efo. NPA Date - 02 01.2025: Details Of Security: AN Thal Piece And Farcel Of
Buittup First Floor Without Roof Rights in Bust Uip Property Beaning Plat Mo H-1/138 Land
Area Messunng 156 oq Meters Sileated At Budhela Residential Scherne Vikas Pun, New
Delhi Property Bounded As: East: Road 60 FEET, West Senvice Lane, North: Plot No
138, South: Plot No, 140 N ]
Yoel e orrawer! co-barmowess and guarantors ane thersfore called upon to make payment of the-aboee
menlicred demanded emountwith further inbanest &5 menticned hereanabave in full within &0 days of this
notice fating which the undersigned shall be corstranad b faks achicn undar he act 1o enforce tha
abova-menlicoad secunlies, (Bormower's attention is invited be provisions of sub-section (8] of
section 13 of the Act, in respect of lime avaitable, bo rededm ihe secured assels.)
Plaase note that as persaciion 1313} of the said Acl, you a%e resiraingd fram iransfzmng the above-
refemad securdes by wey of sale, lease or otherwise without our capsent and eriy non complisnca of
saclion 13(13) of the Aclis punisheble undar section 28 of the said &ct. For Any Cuery Please Contact
Mr. Arun Yaday Phone: 9350538386 1 Mr. Vikas Anand { ST19010304)

S0V- FOR HOB FINAMCIAL SERVECES LIMITED,
Place: New Delhi Date: 02.05.2025

Priya Chaplot (Company Secratary), M.No. : A48227
=

Onilinee E = Auctiaon Sale iod a5set

Kotak Mahindra Bank Limited
Ragistered Office: 27 BEC, € I7, G-Bleck, Bandra Kurla Complex, Bandra (E} Mumbai,
Haharaihtr.i F‘m Code-400 051 Branch Office: Kotak Mahindra Bank Ltd- Tth Floor, Plot Mo.-T,

e s e T e

Sale Notice For Sale OF immovaide Properties

E-auchon sale ratice for sake ofimmovable assets indesr the secuntisadon and reconstraction of financial
asgats and enforeement of secunty inderest act, 2002 undar rules 85} and BB} af the securily inkarasi
{enforcerment) e, 20002 Subsequent S e assignenent of dabd in favourof Kotak Mahindra Bank Limited
by “PHB Housing Fingnoa Limeted (hereinafier referred to as “PNEHFL") the Autharised Cficer af
Fuotak Makindra Bank Limited (hereinafter rafeered to as “The Bank! KMBLISecured Creditar”) has
taken the possession of below descrbed mmavable prapary (hersingfier called the sacured assst)
mortpagedichanged o the securad craditor on 04 02,2025 Notioa i haraby given b the borrower (=] and
co-borrgwer {2) in paricular and public i ganeral hal the benk has decided |o sale the secured assai
thrawgh E-guclian undar the provisions of he sarfassi act, 2002 on “as & whare is”, “as is whalis”, and
“whataver thara is” basis for recavery of Rs B8, 55 201/- [Rupees Eighly Eight Lakh Fifty Five Thousand
Twa Hurdrad Ona Only | outstanding as on 2804 2025 aiong with Rilire applicable interes! il rmalization,
undear the Ioan account no. 001 TEREIN0Z286; kan avabed by Mrs. Ranu Kharna & Mr. Siddharth Khanna
a5 pear helow detais

Particular DETAIL
Dite O Auchon 06 062025
Time OF Auchon Babwean 1200 Pm To 1:00 PmWith Unlimetad Exlension OF5 Mnutas

| Reserve Price .30, 0, VY- :Emgt:s Ty Lakh Cnlyp
Eamest Meney Depasit (EMD)| Bs.3 00400 (Rupaes Three Lakh Oriy)
Last Data For Submigsion OF | 05.08 2025 UP TOS:00 PM_{IST}
EMD With KYC

Descrption Of The Secured Assat 41 that preca and panced of residential Fist Mo, C-1003, Towar-C,
10TH Flotr, Krish Vabka, Atwar Bypess Road, admeaswring 1685 50, FT. including cerpal area
compnsed wilhin 2ad unil; aréa af the walls and coburmns and proporlionake indnisible shara In tha
COMMEN Spata i e Dullding siluabed an plolof Land Measuring 2645114 5. Metars baing the group
hipusng End ik Khasea Mo, 559, G60, 961 & 562 lecated 3 Willage-Ehanpur, Haka-Bhiwsdl, Tehsik
Tijara, Districh- Alwar (Rajasiban) (Far=167, Maximum Parmissitle Heght= 30 Mefers, Maximum
Permissile Coverape=3it Parking and Buldng Bye- Laws Wil Applicable}. Property bounded as
East Proposed 18 mir, Wide Road, West; \Milage Khanpur (Khagra Ng. 573 & 574), MNolh Pink City
Hiwging Seheme, Southe Propased 24 W Wide Road

rncan Encumbrences 1. RWAduesof Rs. 8,59, 27001 18.02 2025
2 Electrcily dies of Bs. 35,712/ 1| 28.05. 2022

Thea Dorrawers’ attertion is imded to the provigions of sub secsan 8 of sectan 13, of the act, in respect of
the time avaitable, o redeem the securad assed. Barrowears in particular and pubficin ganaral may plepss
take notica thatif in case suction schadulad harain {ails far any reason whats oaver then sacured credior
may anfarca sacurity infarast by way of sak traugh prvale fraety in casa of any desficasonirequiremend
regarding assals undes sale, biddes may conlact fhe bank's VR Mo (+21-99523215751 ) for clanfcalions.
Badder may atzo confact Mr. Ritesh Chauhan {Mob Mo, 817355036708} & Mr. Akshit Solanki (Mob
Mo #8173021116048) for clarfications.For datafed tarms and condilions of the sale, please refer o tha
link. HTTRS/NWWWAW KOTAK.COMENBAMK-AUCTHONS HTML prowisded in tha bank's website ie.
WWW HOTAK.COM andiar cn HTTP-BANHALIC TEON S INI

TATA CAPITAL HOUSING FINANGE LIMITED

Regd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbal-400013 CIN No.: UST1S0MH2008PLC 187552

DEMAND NOTICE

AUTHORISED OFFICER

TATA

e Seclon 18 12 of e Secuntisfion and Reconstchion of Finanial Assels and Enformentof Sty
IntrestAct '][h, o e il e  f e Secuntynttest Enfooement Rdes, 202 Ruls

Whereas the undersigned being the Authorised Officer of Tata Capital Housing
Finance Limited (TCHFL) under the Act and in exercise of powers confered
under Section 13 (12) read with Rule 3 of the Rules already issued defailed
Demand Nolice dated below under Section 13{2) of the Act, calling upon the
Borroweris)(Co-Borrower|syGuarantoris) (all singularly or together referred
to "Obligors")/Legal Heir(s)/Legal Representativels) listed hereunder, fo pay
the amount mentioned in the respective Demand Notice, within 60 days from
the: date of the respective Notice, as per details given below, Copies of the said
Motices are served by Registered Post AD. and are available with the
undersigned, and the said Obligoris)/Legal Heir{s)/Legal Representative(s),
may, ifthey so desire, collect the respective copy from the undersigned on any
working day dunng normal office hours.

In connection with the abave, Nolice is hereby given, once again, lo the said
Obdigor(s) /Legal Hairs)/Legal Represantaliveds) to pay to TCHFL, within 60
days from the date of the respective Noticels, the amount indicated herein
below against their respective names, together with further interest as detailed
below from the respective dates mentioned below in column (d) Bl the date of
payment and | or realisation, read with the loan agresment and other
documentsiwritings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been
mortgaged to TCHFL by the said Obligor(s) respactively.

Place: Gurugram, Haryana Date: 02052025 Authorized Officer Katak Mahindra Bank Limited

FOR THE ATTENTION OF THE CREDITORS OF A F ENTERPRISES LIMITED

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporata Persons) Regulations, 2016)

HE LEVANT PARTICULARS

AFENTERPRISES LIMITED
18/08/1983

S el

Z |Date of |r-b:.'-::|1:|-:|ra1rn of - crpoeata
s

A | Autharily under which eoporate debdor ICompanies. Act,
i=incorporated / regestared Companies, Def

18536 wilh Ragistrar of

4 | Corparate ldenlily Mo, [ Limitad |L181000L1983PLCO016354
Lis&ility idantificaton Mo, of corporata
debior

3. | Address ol Ihe registered office and iRegisterad Address: 1518 Bassment B
principal office (f any} of corporate {Portion, West Patel Magar, Central Delhi, New
it Delhl, Delhi. India, 110008

Business Address: Plot Mo, 8, Secior-5 Masn

Mathurg Road, Ballabgarh, Faridabad
Haryana, India, 121006
6. | Insolvency commencameant date ind25h Apal 2025
respeciof corporate debor {Order received on 30th April 2025)

7 | Estipated date of closure of msolvency | 22nd Octaber 2025
resohtion process

8 | Mamue and registration rumber of the | Semit Sharma
insalvency professional  acting © a8 {Reqd Mo

-ﬂEEEFIPﬂﬂﬂ of the Secured Assets | Immovable Properties | Marlgaged Pruper‘has

Laan Mama of Oblgorn ] Lagal Talal Dutstanding Dua Daka of Démand
Aecaunt Na, | Heirsh'Legal Represeniative(s) Rs, 25 on below Dates Matice & NPA Data
TCHHLOT | Mr. Ramzani (Borrower) | Ason 21042025, an |  21-04-2025
47000100 | & Mrs. Rehana amount of As. 41,25,461- &
163016 & | \co-Borrower) (Rupees Forty One Lakh | 05.04.2025
TCHINDT3 Twendy Five Thousand Four
ngm Hundred Sixty One Only) is

dua and payable by you
under the loan account
TCHHLO737000100163016
and an amount of

Rs. 1,968,413 (Hupees
One Lakh Ninety Eight
Thousand Four Hundrad
Thirbegn Ooly) is due and
payable under the loan
account no TCHINOT37
000100167334 by you i.e.
tﬂlaﬂng t'u H5- HEE,B?-IH-
{Rupees Forty Thoee Lakh
Twenty Three Thousand
Eight Hundred Sevesnty
Fuur{]nlyl

All piece & parcals of: House buit-up on privata plot no 08, comprized in khasra No. 869 1
& 717 total covered area 140.52 Sq Mir. Situated at Mauja Mainather Tehsil and
District Moradabad Uttar Pradesh — 244001 with all common amenities mentioned in
Sale Deed. Boundaries; East:- House of Nadeem, West:- Rasta 14 ft Wide, North:-
House of Moazzzam, South:- House of Satpal

TCHHFOT | Mr. Shah Faisal As on 2204/2025, an amounl | 22-04-2025
37000100 | (Borrower) & of Rs. 30,83,705- &
214879 | s, Rihana Bi & {Rupees Thirty Lakh Eighty | 05.04.2025
Mrs. Maish Bi Three Thousand Seven Hundred
(Co-Borrower) Five Only}

Description of the Secured Assels | Immovable Properties | Morigaged Properties:
Alf piece & parcsts of Residential Plot admeasuring 72,53 5q Mir situated at Moja Dhimr,
Pargana Anwar Magar, Tehsil and District Moradabad, Uttar Pradesh -24400 with all
common amenities under sale deed. Boundaries: East- Arazi Anwar and Iftikhar,
West:- Rasta 10Ftwide, North:- Arazi others. South:- Plot Jaleel Bhai

— e T interim resokifion professiana IBBUIPA-GO1P-PO2323/2020- 2021113513 9770345 | Mr. Sourish Ghosh | As on 2304/2025, an amount |  25-04-2025
Name of the : Date of i .
Sr. Description of the Ohistanding D Ed ﬂ t 9. |Address and e-mail of the interim|C-3060 A, Keshav Puram, Nodh West, Delhi- (Borrower) & of Rs. 14,00,485 |Hupees &
Borrower!/ Guarantor ; Amount emand Nolice . ; ;
No. 8 Branch Nasrs Immovable Properties Tits of Possateion :::?m:gm prrgfesss.:nal. as registarsd 1E L_nlgilgﬁm — :ﬂc':-BH:::? ﬂil;l:lsh Fnurte;u;l L;kgml;ularnll-:ﬁndrm 09.04.2025
l ¥
1 | Mr Nand Ram S/0 Param Singh | The residential House situated at Vill GAJMALPUR, | Rs. 1,07,567.00/- 29.11.2024 10.| Address and o-mad to be used forlA-17, 2nd Floor, Pushpanjali Enclave Description of the S TSI bis Propartist{ Mortgaged Progar
" : - . +int cofrespondence with the interim |Pitampura, Delhi 110034 escription of the Secured Assets | Inmovable Properties | Mortgaged Properties:
{BﬂerWB l:} Hﬂ\”"g Residential | PARGANA, Tehsil .Dhamuur e Eu i HE_"!'“:}E AIER _H{}Eq e & 29.04.2025 resolution professionad Email: cirp.afeniarprises@gmail.com All Piece & Parcals of Villa/Fiat No. PINE-1309, 19 fioor, BlockTower No- Pine, ha-"l'ng
Address Vill Faizullapur Line Par |in the name of Jaiwatl Boundary Details: EAST: House of| other charges s _ = carept area 22540 Sq. Ft. (20.94 Sq, ML), total Area-435 Sq. FL{40.41 Sq. ML) in the
iy : : e 11.| Lastdete for submission of ciaims 141h May 2025 P gl an. FL L2 - ML), B g. FLIAUAT G, MLy .
Shivajinagar Seohara and Legal | Gosal WEST: Rasta 121t Wide NORTH: House of Bhatnagar 5 | Gl o Sesiiers, oy, Dia NG AT caie hodsing project known as Paramount Golfforest, Plot No. BGH- A, Site- G{EXT), Phase- 1
Heir of Late Jaiwati- Monu Kumar, | SOUTH: Property of Munna chause (b) of subsection (BA) of Opposite Seclor- Zeta Surajpur, Greater Noida, Uttar Pradesh - 201 301.
Sofu sitmar, Nanesam T A D e mlor “with further interest, additional Interest at the rate as more particularly stated
| [Sranelr Seoharatiianch 73T Names o Insolvency Froksesnais|Net Apiabie in respective Demand Notices dated mentioned above, incidental expenses,
2 |Mr Daulat Singh Slo Amar Singh [The residential Plot situated at Vil Satlo Nangli, PARGANA-| Rs. 18,85355.20/-|  29.11.2024 | identified to act as Authorised costs, charges etc incurred till the date of payment andlor realization. If the
(Borrower) Rio VILL SattoMangali Fechama, Tehsil Dhampl:.lrﬂlsl:Eun-:-r Hawng.ﬂ_-.rea 33 44 sq. Mtrs +int. & 29.04.2025 ﬁ?ﬁﬁfﬂ.ﬂﬁﬁ;ﬂﬂﬁjn a class said Obligor(s) shall fail to make payment to TCHFL as aforesaid, then
Cpp Primary School Sechara in the name of Daulat _Smgr.! _Elﬂundﬂry_uetalls: EAST:ILantfc:f other charges 3 ra]He.llal-:lhar-1l.-'.-:|rrn5Ia.'.1d. - Web ik, hiipa bl govnhomeiownioads TCHFL shall proceed agains! the above Secured Asset(sy Immovable
Branch: SooharaGranch Dz;’f f.,:ﬁrrgz;wisguﬁ;ﬂﬂ a:lfgﬂgﬁzngﬂ;r;gmhha o (b} Delads of authorized Physical Addrass: Not Applicable Property(ies) under Section 13(4) of the said Act and the applicable Rules
| wade i ' : ik P repeesentalives are avallabls at entirely at the risk of the said Obligor(s)/Legal Heir(s)! Legal
1 |(Late Rajeev Kumar) (Borrower) | The residential House situated at Vil Palan Pur Pargana | Rs. 13,46,730.00/-| 29.11.2024 i T T e o aroee | | Representative(s)astothe costs and consequences.
Legal Heir of Rajeev kumar Buddha Eenharﬂ.mhsil D_hampur having area 104.50 Sq Mir OWNED + int. & 20 04.2025 |"Dhrder|en:E:-.-e?ﬂl;i?l'géuﬂlﬁgsgu!ﬂn;_lpmle?.amaln:.u*n mr.a_n.szn_zs';. _ ; ; The said QObligoris)/Legal Heir{s)Legal Representative(s) are prohibited
Singh S/o Bhagwant Singh Rio-Vill i"l’ E;mltra Devi Buur!dar:.r D?tgllsl'. EASQ]EI Lalnl:l of Seller| other charges -. thfrf;';'nﬁ:gh__m_mmw _E_Sﬂm";’;nf;:g‘rﬁuﬁ';ﬁfltgi’;ﬂié‘:;:‘:g;;:';;';’;‘;:_‘_T;";i’;‘h%" proetee | Y under the said Act to transfer the aforesaid Secured Asset(s)immovable
and Post PalanPur Tehsil-Seohara. EST: Rasta NORTH: Land of Seller S TH: House and T.|||= finaniieal i.'r:li]“l.‘:-’s shfill submil B ;.'i;-lifus '.':ill' afdgol by -uli.l:l.'ll-:lru: rgans ooly All affer crecitans FF'EIF?E”}'“ES-:L whether bj‘ w.a'jl' af EHIE. lease or olhensise without the prior
Nutan Devi Wio Rajeev KumarR/o- | Land of Pramod Kumar A Franciat croor balooelin o 5 o e i Aot o st Mo, 12 sheil Wdicate I hoicesé | | Written consent of TCHFL. Any person who contravenes or abets
Vill and Post PalanPur Tehsil-Seohara (Guarantor) (Late Sumitra Devi W/o Buddha Singh) Legal Heir of Sumitra Devi Buddha Singh S/o authorsed reprasentafivs from amang the e insalvency professicoals Isted againet eniny NoA310 | | contravention of the provisions of the Act or Rules made thereunder shall be
Bhagwant Singh Rio-Vill and Post PalanPur Tehsil-Sechara Nutan Devi Wio Rajeev Kumar Rio-Vill and Post PalanPur Tehsil-Seohara o E'E:Eﬁ'c’jﬂ;ﬂff,;ﬂ;f; Lﬁ[f;i[;:':ﬂﬂ,ﬂﬂ,';:&gf sel. | | liable forimprisonment andior penalty as provided under the Act
Branch: Sechara Branch Sumit Sharrma Insolvancy D ATE UE-UE-EHEE 3 d .IlIthnI'IE‘rEd ﬂ"f'ﬁl:El'.
7 T 3 Date: 01,05, 2025 Rasolution Profassional e
Dated: 01.05.2025 Place: Bijnor Authorized Officer, Canara Bank Place: Dethi IBBITPA-001/4P-PO23232020-2021/13513 PLAGE DELHI For TATA CAPITAL HOUSING FIMANCE LIMITED
epaper.fmanc:aiexpress.mn‘. . New Delhi .. .
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RAI BAHADUR NARAIN SINGH SUGAR MILLS LTD.
CIN:U748930L1932PLCO00DZ98

Regd. Office : 2, Kasturba Gandhi Marg, New Delhi-110001
Head Office : B- 40, Second Floor, B- Block, Connaught Place, New Delhi- 110001
Tel. :011-41513656, 58 E-mail : rhns@rbnssugar.in

NOTICE FOR ISSUE DF DUPLICATE SHARE CERTIFICATES

Genaral Public are hereby informed that the original Share Certificates of the Company,
details of which are given heraunder have been reported lost or misplaced and that
pursuant to requests received from concerned shareholder/lepal heirs, the company
intends toisswe duplicate share certificates in fieu of the said ariginal Shares Certificatas:

SL. FAVOURING FOLIO ND.OF CERTIFICATE NDS. DISTINCTIVE. NOS,
ND. NO. SHARES FROM TO FROM TO

1 Charanjit Singh C-2 13034 57389.57403 13041505-13064538
2. Harjap Jit Singh

Sekhon H-3 12414 5721257518 15297352-15309805
3. Harjit Singh H5 13055 57534-57538 16481113-15504167

Any person having objections to the issue of Duplicate Share Certificates as mentioned
herginabove may submit the sama in writing with the Company at itz Registored Office |
Head Office within 15 days from the date of publication of this Notice. Public are hereliy

cautionad agamst cealing in the abowe mentioned Share Certificates.
For & on behalf of the Board of Directors
Rai Bahadur Narain Singh Sugar Mills Ltd.

Sd/
DATE :02.05.2025 Nidhi Arora
PLACGE : MEW DELHI Company Secretary

THTIVIPORTANTY

VWhilst care s takan Pricr Toy MuOEoesplirssa OF & TSI
copy, It s nol poasible o varly s contants. The Indian
Exprasas (F) Limited canmnot be hald responsible for such
contants, nor for any loass or damage incurred as &
reasull of Iransacthons Wilh Cormpariiess, associslilorn:s or
indviciuals achvertising in its Newspapers or Publications.
We therafore recommeand that readers make
MECESSary inguiries beforne sending any monieas or
antaring inta any agraamants with advertisers or
olharnwvise acting on an advertissemeant in any manner
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE
AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECLRITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION
OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

JUSTO

advice. create. nurture.

JUSTO REALFINTECH LIMITED

(Formerly known as Justo Realfintech Private Limited)

{Plaasa zcan this OF
cods fo view fha Draft

Red Heeming Frospechas)

Cur Gompany was incorposated as “Justo Realfintech Private Limited™ as a private limited company in Mumbai, Maharashira under the provisions of the Gompanies Acl, 2013,
pursuant to a Certificate of Incorporation dated March 28, 2019, issued by the Registrar of Companias, Mumbal. Subsaquently, our Company was corverted inlo & public imited
company pursuantio a special resolulion passed by our Shareholders at the Extra Ordinary Genaral Meeting held an October 15, 2024, and the namea of our Company was changed
bo “Justo Reatimtech Limited”. Afresh Cerificate of Inconporation consequent upon conversion fromea Private Limited company to Public Limited company dated January 1, 2085, was
s5ued by the Regestrar of Companies, Central Processing Centre, The Corporate identification Nember of our Company is UBT190MH2018PLC3Z3318. For changs in regsterad
offica and othar details pleasa see Historyand Cartain Corparane Matfers "on page 219of the Draft Rad Harring Prospectus.

CORPORATE IDENTIFICATION NUMBER: g7 190MH2015PLC323318
Registered Office: 801/802, Bth Floor, EL Tara Busding, Powai, Off. Orchard Avanue, Hiranandani Gardens, Mumbai City, Mumbai - 00076, Maharashira, India
Wabsite: www justo.coin E-Mail: cai@justo.coin; Tel. No: 91-22 3513 4314 Company Secretary and Compliance Officer; Jyofi Bala Soni

PROMOTER OF OUR COMPANY: PUSPAMITRA DAS

THE ISSUE |5 BEING MADE PURSUANT TO REGULATION 229(2) OF CHAPTER [X OF SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
DISCLOSURE REQUIREMENTS) REGULATIONS, 2018 AS AMENDED (“SEB| ICDR REGULATIONS") AND THE DRAFT RED HERRING PROSPECTUS (“DRHP")
DATED APRIL 30, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF BSE LIMITED ("BSE SME").

INITIAL PUBLIC ISSUE OF UPTO 49,61,000 EQUITY SHARES OF FACE VALUE OF %10 /- EACH OF JUSTO REALFINTECH LIMITED (FORMERLY KNOWM AS JUSTO
REALFINTECH PRIVATE LIMITED), (“JUSTO" OR THE “COMPANY" OR THE “ISSUER") FOR CASHAT APRICE OF ¥[«]i- PER EQUITY SHARE INCLUDING A SHARE
PREMIUM OF ¥[«]- PER EQUITY SHARE (THE “ISSUE PRICE") AGGREGATING TO ¥[=] LAKHS (“THE ISSUE"), OF WHICH [«] EQUITY SHARES OF FACE VALUE
OF ¥10/- EACH FOR CASH AT A PRICE OF ¥[«]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥[=]- PER EQUITY SHARE AGGREGATING TO T[e]
LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION™). THE ISSUE LESS THE
MARKET MAKER RESERVATION PORTION LE. NET ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF T10/- EACH AT A PRICE OF T[«]/- PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF I[«]/- PER EQUITY SHARE AGGREGATING TO7[e] LAKHS IS HEREINAFTER REFERRED TOAS THE "NET ISSUE". THE 1S5UE
AND THE MET ISSUE WILL CONSTITUTE [=]% AND [#]%, RESPECTIVELY, OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.
FORFURTHER DETAILS, PLEASEREFERTO OUR CHAPTER TITLED “ISSUE STRUCTURE" ON PAGE 329 OF THE DRHP.

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MAMAGER
ADVERTISED IN ALL EDITION OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITION OF [«] (AWIDELY CIRCULATED HINDI
MATIONAL DAILY NEWSPAPER) AND MARATHI EDITION OF [«] (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER, MARATHI BEING THE REGIONAL
LANGUAGE OF MAHARASHTRA, WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE ISSUE OPENING DATE AND
SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") FOR THE PURPOSE OF UPLOADING ON THEIR WEBSITE. FOR FURTHER DETAILS, KINDLY REFER TO
CHAPTER TITLED “TERMS OF THEISSUE" ON PAGE 319 OF THIS DRAFT RED HERRING PROSPECTUS.

Incasaof any revision inthe Price Band, the Bidssue Period shall be extended for at least 3 (hree) adddtional Working Days after such revision of the Price Band, subject to the
total Bid! Izsue Period not exceeding 10 {ten) Working Days. In cazes of force majeure, banking sirike or simitar circumstances, our Company may, in consufation with the
BRLM, for reasons to be recorded inwriting, sxtend the Bid/ lssus Perod fora minemum of 1 (one) Working Day, subject 1o the Bid/lssue Period nol exceeding 10 (ken) Working
Drays. Any revision inthe Price Band, and the revised Bid/ [ssue Pariod, if applicable, shall ba widely dissaminated by nofificalion to the Stock Exchange, by issuing a press
release and also by indicating the change on the websile of the BRLM and at the terminals of the Members of the Syndicate and by intimation to Designated Intermedianas and
aponsor Bank,

This Issue is being made through the Book BuBding Process, inierms of Ruke 1802)(b)il) of the Secunbes Contracts (Regulafion) Fules, 1957, az amended {"SCRRE") read with
Requlation 253 of the SEBI ICDR Regulations, as amended, wherein nol more than 30% of the Net Issue shall be available for allocation on a proportionate basks to Qualfied
Inglibutional Buyers ("QIBs”, the "QIB Portion’), provided that our Company, in consuliation with the Book Running Lead Manager, allocate up to 60% of the QIB Portion o
Anchor Investors on a discretionany basis in accordance with the SEB1ICDR Requistions (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual
Funds, subject 1o valid Bids being recasvad from domestic Mulual Funds al or abave tha Anchor Investar Allacation Price. In the event of under-subseription, or non-allocation in
the Anchar Investor Porfion, the balance Equity Shares shall be added o the MNei QUE Porlion, Further, 5% of the Mel QUE Pordion shall be available for allocation on a
proporionate basis anly to Mulwal Funds, and the remainder of the Net QIB Portion shall be available for aBocation on a proportionate basis to all QIBs, including Mutual Funds,
subject to valid Bids being received at or above the Issue Price. However, if the aggregate demand from Mubual Funds is less than 5% of the Mef 1B Portion, the balance Equity
Shares available for aliocation in the Mutual Fund Partion will be added to the remaining Net QIB Porion far proporfionate allocation to QI8s. Further, not less than 15% of the
Met |ssue shall be avaiable for allecation on a proporticnate basis to Mon-institelional Bidders (out of which one-third shall be reserved for applicants with application size of
rmiore than two lots and up to such lols equivalent to not more than 10 |akhs and two-thirds shall be reserved for applicants with application size of mora than $10 lakhs) and
under-subscription in aither of thess two sub-categaonias of Non-institutional Portion may be allocated 1o Bidders in the ather sub-categony of Mon-Institutional Portion, subiec 1o
valid Bids being received at or above the |seue Price and not less than 35% of the Met lzsue shall be available for allocation to individual investors who apply for minimwem
apphcation sze in accordance with the SEBI ICDR Regulations, subject to valid Bids baing received at or above the lssue Price. All potentiad Bidders (sxcept Anchor Investons)
ara raquirad 1o mandatorily utifze the Application Supportad by Biocked Amount *ASBA”) process providing detads of thelr respactive ASBA accounts, and UP| 1D in case of
individual bidders using the UPI Mechanism, if applicable, in which the comesponding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank under the UP
Mechanism, as the case may be, o the extent of respective Bid Amounts, Anchor Investors are nol parmitied to parficipate in the lssue through the ASBA process, For details,
see Taswe Procedurs”on page 335 of the Draft Red Hemring Prospechus.

This Public Announcerment i made pursuant 1o Securities and Exchange Board of India (lssue of Capital and Disclosure Requiremants) (Amendment) Regulations, 2025 vida
nofification dated March 03, 2025,

The DRHP filed with the BSE SME shall ba made available for the public cormments, if any, for the period of at least 21 days from the date of such filing a&nd hosting the same on
thet website of the BSE at www bseindia,com, Website of the issuar at www justo.co.in and onthe website of BRLM Le. Vivro Financial Senvices Privata Liméted at www.vivro.net.
Cur Company mvites the pubbic to give their comments on the DRHP filed with the BSE SME, with respect to the disclosures made in the DRHP. The members of the public are
requested 10 sand the copias of their comments to BSE SME andior Company Secratary and the Complance Officer of the ssuer and/or BRLM at their respactive address
mentioned below and the same should reach on or before 5-00 P.M. anthe 217 day from the aforesaid date offiling of DRHP with BSE SME.

Investmant In aquity and equity retated securities involve a degree of risk and invastors should not Invest any funds in this |ssue unless they can afford 1o take the sk of losing
theirimeestment. Investors are advised o read the risk factors carefully before baking an investment decision in this |ssue, Foriaking an investment decision, mvestors must rely
on thedr own examination of the isswer and the lssue including the risks involved. The securities have nol been recommendad of approvied by the Securities and Exchange Board
of India (*SEBI") nor does SEBI guarantes the accuracy or adequacy of the confents of this Draft Red Hemring Prospectus. Specific attention of investors is invited fo the section
titled “Risk fachors "on page 33 of the Draft Red Herring Prospectus,

Any investmeant decision may only ba taken after the red herring prospecius ['Red Herring Prospectus™ or “RHP) has been filed with RoC and must ba based solely on the
basis of such BHF as there may be any matenial changes in the RHP from the DEHP. Equity Shares, when ofiered through RHP are proposed to be fisied on BSE SME

For details of share capital and capital structure of the Company and the names of the signatories W the Memorandum of the Association and number of Equily Shares
subscribed by them, see "Capital Sfrucfure"on page 79 of the RHP. The: Liability of the members of our company is limited.

Fordetails of the main obsects of the issuer as contained in the Memorandum of the Association, see ‘Hisfory and Cerain Corporate Malters 'on page 215 of the DRHP

BOOK RUNNING LEAD MANAGER TO THE ISSUE

VIVRO

Vivro Financial Services Private Limited

B07B0E, Marathon lcon, Opp. Peninsula Corporate Park,

Off, Ganpatrao Kadam Marg, Veer Santz)l Lane, Lower Parel,
Mumbai — 400 013, Maharashira, India.

Tel.. #91 22 6666 5040 E-mail: investorsi@viveo.nel

Investor Grievance |D: mvestors@vivro.net Website: www vivio.nat
Contact Person: Aradhy Rajyaguru Kruti Saraiva

SEBI Registration No.: INMODOO10122

CIN: U&7 120G11996PTCO20182

REGISTRAR TO THE ISSUE

Purva
Sharegistry

Purva Sharegistry (India) Private Limited

9, 3hiv Shakti Indusinial Estale, J.R.Boricha Marg, Lower Parel {Easi),
Mumbai - 400011, Maharashtra, India,

Tel.: +91 22 4961 4132 Website: vwww purvashare com

E-mail: nenwissugi@purvashane.com

Investor Grievance ID; newissue@purvashare.com

Contact Person: Deepali Dhurs

SEBI Registration No.; INRDOOO( 112

CIN: UST120MH 1$23PTCO7 4078

CONTACT PERSON

.I U STO* Justo Realfintech Limited [Fovmery known a5 Justo Realfinfech Private Limifed)
Contact Persons: Jyoli Bala Soni; Company Secrefary and Compliance (Hhcer and
Dinesh Dolar, Chaal Financal Officer
801/302, 8" Floor, EL Tara Building, Powal, Off. Orchard Avenue, Hiranandani Gardens,
Murrbai City, Mumbai-40007T6, Maharashira, India, Tel.: +81-22-3513 4314 E-mail ID; cai@jusio.coin
Website: www jusio.coun

Investors can contact the Compliance
Officer or the Registrar to the Issu in case
of any pre-lssue or post-lesua related
problems, such as non-receipt of letters of
allotment, credit of allotled shares in the
respeciive baneficiary account, atc.

advde. chidls, nuttdre,

All capitalized terms used herein and not specifically defined shall have the same meaning a3 ascribed to them in the DEHP.
For, Justo Realfintech Limited
Sd/-
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THIS 15 APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE
OR SUBSCRIBE TO SECURITIES NOR IS IT A PROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR
INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES DN THE MAIN BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP)
IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2013, A5 AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

Jinkushal Industries

Machinery . Mining . Logistics

JINKUSHAL INDUSTRIES LIMITED

Qur Company was onginally incorporated as 'Zenith Tie-Up Private Limited’, & private limited comparty under the erstwhile Companies Act, 1856, pursuant to a ceriificate of
incorparation dated November 27, 2007, msued by the Registrar of Companies, Kolkata, Wesl Bangal, Subsequently, our Company changed its narme fram “Zanith Tie-Up
Privata Limited’ to ‘Jinkushal Ispat & Power Private Limited’ pursuant to a frash certificata of inconporation dated Cctober 20, 2008, Subsaquently, our Company changad its
name from “Jinkushal lspat & Power Private Limited’ to “Jinkushal Industries Private Limited” pursuant fo & fresh cerificate of mcorporation dated January 8, 2014
Subsequently, our Company was converled into a public mited company pursuant to a special resolution passed by our Sharehoiders at an extraordinary general meeling
held on September 25, 2024 and a fresh certificate of incorporation dated October 30, 2024 was issued by the Registrar of Companies, Centeral Processing Centar,
recording the change in the name of our Company to Jinkushal Industries Limited”,

Corporate Identity Number: U46584CT2007PLCOOETTO
Registered Office: H. Mo. 260, Ward No. 42, Opp. C. M. House MNear Chhatlisgarh Club, Civil Lings, Raipur- 482001, Chhaltisgarh, Indfa.
Contact Person: Manish Pande, Company Secretary and Compliance Officer; Telephone: +31 77091 71934
E-mail: complianca@@ykipl.in, Website: www jkipl.in

OUR PROMOTERS: ANIL KUMAR JAIN, ABHINAV JAIN, SANDHYA JAIN, TITHI JAIN AND YASHASVI JAIN

INITIAL PUBLIC OFFERING OF UP TO 96,50,000 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF JINKUSHAL INDUSTRIES LIMITED
("OUR COMPANY" OR THE “ISSUER"} FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE (INCLUDING A SECURITIES PREMIUM OF ¥«] PER EQUITY SHARE)
(“OFFER PRICE") AGGREGATING UP TO ¥[#] LAKHS COMPRISING A FRESH ISSUE OF UP TO 86,50,000 EQUITY SHARES AGGREGATING UP TO ¥[«] LAKHS
BY OUR COMPANY (“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 10,00,000 EQUITY SHARES AGGREGATING UP TO ¥[e] LAKHS (“OFFERED
SHARES") BY THE SELLING SHAREHOLDERS, COMPRISING UP TO 6,45,570 EQUITY SHARES AGGREGATING UP TO <[«] LAKHS BY ANIL KUMAR JAIN, UP
TO 2,27 850 EQUITY SHARES AGGREGATING UP TO «] LAKHS BY ABHINAY JAIN AND UP TO 1,26,530 EQUITY SHARES AGGREGATING UP TO ¥[«] LAKHS
BY SANDHYA JAIN (COLLECTIVELY THE “SELLING SHAREHOLDERS™ OR "PROMOTER SELLING SHAREHOLDERS™), (“OFFER FOR SALE", TOGETHER WITH
THE FRESH ISSUE, THE "OFFER”). THE OFFER WILL CONSTITUTE [#] % OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL.

THE FACE VALUE OF THE EQUITY SHARES IS 710 EACH AND THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND
AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE
ADVERTISED INALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (AWIDELY CIRCULATED
HINDI NATIONAL DAILY NEWSPAPER, HINDI BEING THE REGIONAL LANGUAGE OF CHHATTISGARH WHERE OUR REGISTERED OFFICE |5 LOCATED), AT
LEAST 2 (TWO) WORKING DAYS PRIOR TO THE BIDVOFFER OPENING DATE, AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR THE
PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.

In case of any revision in the Price Band, the Bid! Offer Period will be extended by at least 3 {three) additional Working Days after such revision intha Price Band, subject o the
Bid/Offer Period not exceeding 10 (ten) Working Diays. In cases of force majeure, banking strike or simiar crcumstances, our Company may, for reasons to be recorded in
writing, extand the Bid { Offer Period for a minimum of 1 (one) Warking Day, subpect to the Bid! Offer Perod not exceeding 10 (1en) Working Days. Any revision in the Prics
Band and the ravisad Bid/ Offer Pariod. if applicable, shall be widaly disseminatad by notification to the Stock Exchanges, by issuing a pubbc notice, and also by indicating the
change on the website of the BRLM and at the terminals of the Members of the Syndicate and by infimation to Designated Intermedianes and the Sponsor Bank, as
applicable,

This Offeris being made in terms of Rule 19(2){b} of the SCRR read with Reguiation 31 of the SEBI ICDR Reguiztions, The Offer is being made for at least 25% of the past-
Oiffer paid-up Equity Share capita! of our Company. This Offer is being made through the Book Building Process in accordance with Regulation 6(1) of the SEBI ICDR
Raquiations wharain nol more than 30% ol the Offer shall be available for allocation on a proportionate basis 1o Gualified Instiqutional Buyers (“QIBs" and such porlion the
"QIB Portion"], provided that our Company in consultation with the BELM may allocate wp to 80%% of the QIB Portion fo Anchor Investors on a discretionary basis in
accordance with SEBI IZDR Regulafions (“Anchor Investor Portion"). One-third of the Anchor investor Porfion shall be reserved for domesiic Mutual Funds, subject to
valid Bids being received from the domestic Mutual Funds at or above the Anchor Investor Allocation Price. Further, 5% of the QIB Porion (excluding the Anchor Investor
Portion} shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder of the CHE Portion shall be available for allocation on a proportionate
basis to all (1B Bidders [other than Anchor Imvestors). incheding Mutual Funds, subject to valid Bids being received at or above the Cffer Price. Further, not less than 15% of
the Crifer shall be available for aliocation on & proportionate bass to Non-Instilutional Bidders out of which (a) ane-third of such portion shall be reserved for applicants with
application size of mose than T2.00 lakhs and up to 10,00 takhs and {b) two-third of such partion shall be reserved for applicants with application size of more than T10.00
lakhs, provided that the unsubscribad portion in aither of such sub-categorias may be allocated 10 applicants in the other sub-category of Non-institutionad Biddars and not
lezs than 35% of the Offer shall be available for allocation bo Retail Individual Bidders in accordance with the SEBI ICDR Begulations subject o valid Bids being received at or
above the Offer Price. All Potential Bidders, ather than Anchor Investors, are reguired to participate in the Offer by mandatonly utdising the Application Supported by Blocked
Amount (“ASBA™) process by providing details of their respective ASBA Account (a8 defined heraimafter) and UPI ID in case of UPI Bidders using the UPI Mechanism, as
applicable, pursuant to which their corresponding Bid Amounts will be blocked by the Seif Cerdified Syndicate Banks (*SC8Bs") or by the Sponsor Banks undar the UP|
Mechanism, as thecase may be, to the exient of respective Bid Amounts. Anchor Invesiors ane not permatied o paricipate in the Offer through the ASBA proceas. For details,
see "Offer Procedura"on page 494 of the DRHR,

This public announcemant is being made in compliance with the provisions of Requiation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is
proposing, subsect to applicable statutory and regulatory requirements, receipt of requisie approvals, markel condibions snd other considerations; io make an imitial public
affering of its Equity Shares pursuant to the Offer and has filed the DRHP with the Securties and Exchange Board of India ("SEBI') and with the Stock Exchangeas an April 30,
2025, Pursuant to Regulation 26(1) of the SEBI ICDR Requlations, the DRHP filed with SEBI and the Stock Exchanges shall be made public for comments, if any, for a pariod
of at least 21 days thereafter from the date of such filing by hosting it on the website of SEBI at wew.22bi govin, websites of the Stock Exchanges af, www.bseindia.com and
www. nseindia.com, respectively, on the website of the Company at www jkipl.in; and on the website of the Book Running Lead Manager ("BRLM"), i.e. GYR Capital Advisors
Private Limded at www,gyrcapifaladvisors.com. Our Company invites the public to give their commeants on the DRHP filad with SEBI and the Slock Exchanges, with respact to
disclosures made in the DRHP. The members of the public are requested to send a copy of the comments o SEBI, to the Company Secretary and Compliance Officer of our
Company andior the BRLM at their respective addresses mentioned herein. All comments must be received by SEBI and/or our Company andior the Company Secretary and
Compliance Offices of our Company andior the BRLM in refation to the Offer on ar bafore 5.00 p.m. on the 217 day from the aforesaid date of filing of the DRHP with SEBI,

Investments in equity and equity-related securities invclve a degree of risk and investors should nofimvest any funds in the Offer unless they can afford to take the risk oflosing
their imyvestmeant. Invesiors are advised to read the risk factors carefully befors taking an investment decision in the Offer, For taking &n investiment decision, investors must
rely on their own examination of our Company and the Offer, including tha risks involved. The Equsty Shares in the Offar kave not bean recommended or approved by the
securities and Exchange Board of India (“SEBI"}, nor does SEB| guaraniee the accuracy or adequacy of the comients of the Draft Red Heming Prospectus . Spediic attention
of the investors is smated 1o “Risk Facfors™ on page 40 of the DRHP.

Any decision toinvest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus (*RHP") has been filed with the RoC and must be madse
solaty on the basks of such RHF. The Equity Shares, when offered through the RHF, ane proposed to ba ksted onthe Stock Exchanges.

For detads of the share capital and capital struclure and the names of the signatories to the memorandum and the number of shares subscribed by them of our Company,
plaase sea the section Wled " Capital Structure” on page 96 of the DRHP. The Eability of the mambers of our Company is limiled. For detads of the main objects of our
Company as contained in the Memorandum of Association, pleasa sea tha section titled “History and Certain Corporate Matters"on page 226 oftha DRHP.

A

[Please scan this QR
code toview the Draft
Red Herring Prospecius)

EOOK RUNNING LEAD MANAGER

GYR Capital Advisors Private Limited
428, Gala Empire, Near JB Tower, Drive in Road

_.F'
G Y R Thalted, Ahemdabad - 360 054, Gujaral. India

Capital Advisors Tel: +31 8777564643
T | oW Email; mailn thakxanfayreapitaladvisors com

REGISTRAR TO THE OFFER

Bigshare Services Private Limited

Pinmacle Business Park, Nexlt to Ahura Center
Mahakali Caves Foad, Andher East Mumbai = 200 093
Tel: +01 Z2-6263 8200

Contact Person: Vinayak Morbale

Investor Grievance Emall: Website: www bigshareanling.com
invesiors@gyrcapitaladvisors. com E-mail: ipo@bigshareonline.com
Website: wew. gyrcapitaladvisors.com SEBI Registration No.: INEDODO01385

Contact Person: Mohil Baid’ Mailn Thakkar
SEBI Registration No.: INMOOO012610

Allcapitalizad terms used herain and not specifically defined shall have the same maaning as ascribad to them in the DRHF.

Investor Grievance E-mail: mvestor@bigshareoning.com

For JINKUSHAL INDUSTRIES LIMITED
Omn behalf of the Board of Directors

Place: Mumba
Date; May 1, 2023

Jyoli Bala Soni
Lompany Secrelary and Compliance Officer

Place: Raipur. Chhattisgarh
Date: Apri 30, 2025

S
Manish Pande
Company Secretary and Compliance Officer

Justo Realfintech Limited is proposing, subject fo applicable statutory and regulatory requirements, receipt of requisite approvals, market condifions and considerations, o
rmake an initigl public issus of Equily Shares and has filed DRHP with BSE SME on April 30, 2025, The DRHP is avadable on the website of BSE al www bseinda com, issuer
al www justo.co.in and on the wabsite of BRLM e, Vivro Financial Senvicas Private Limited at www.vivio.net. Any potantial invastor should note that the imsestmant in Equity
Shares involves high degree of risk and for details relating to such risk kindly refer "Risk Faclors™on page 33 of the DRHP. Potential invesiors should not rely on the DEHP
fited with BSE SME for making any invesiment decision

The Equity Shares have not been and will not b2 registered under the U.S. Secunties Act 1933, as amended (the “Securities Act”) or any state securities laws in the United
Stales and may not be offered or sold within the United States or to, or for tha account or benefit of, “U.5. persons” (as defined in Reguiation S of the Securities Act), axcep!
pursuant to an exernption from, or in a transachon not subject fo, the regisiration requirements of the Securities Act. Accordingly, the Equity Shares will be offered and sold (i)
in the United States only to “quasfied instituional buyers”, a5 defined in Rule 1444 of the Secunties Act, and (i) outside the United States in offshore transactions i reliance
on Requiation 5 under the Securilies Act and incompliance with the applicable laws of the jursdiction whese those offers and sales ootur,

Thera will be no public offéring of the Equity Shares in the Uniled States.

Adbuctors 47/25

epaperjansatta.com

JINKUSHAL INDUSTRIES LIMITED iz proposing, subject to applicable statulory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make an initiad public offering of its Equity Shares and has filed the DRHP with SEB| and the Stock Exchanges on April 30, 2025. The DRHP is available on
the website of SEBI a1 www sebi.gov.in. as wall as on the websitas of the Stock Exchanges i.e. BSE and NSE at www.bsaindsa.com and www.nsaindia com, raspactivaly, on
the website of the Company ab waw jkipling and on the webzile of the Book Running Lead Manager ("BRLM'), ie. GYR Capital Advizors Private Limited at
wenw, yrcapitaladvisors.com. Any poteniial investors should note that invesiment in equity shares involves a high degree of risk and for detaés relating o such risk; see “Risk
Factors” beginning on page 40 of the DRHP fied with SEBI and the Stock Exchanges. Potential Bidders should not rely on the DRHF filed with SEBI and the Siock
Exchanges for making any investrment decision and should instead rely on the RHP, Tor making invesiment decsion.

The Equity Shares have not been and will not be registered undes the LS. Securities Act of 1933, as amended (the "U.S. Securities Act™), and may not be offered or sold
within the United States except pursuant to an exemption from. or in & transachon not subject o, the regestration requirerments of the U5, Securities Act and apphcabie U5,
state securites laws, Accordingly, the Equity Shares are only being offered and sold outside the United States in ‘offshore transactions’ in refiance on Regulation 5 the U.S.
=ecunties Act and the applicable laws of the jurisdiction where such offers and sales occur.
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